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LOK SABHA
Thursday, March 17, 1966/Phalguna 26,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Rates of Electricity for Industries

+
*593. Shri Yashpal Singh:

Shri Bagri:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohla:
Shri Ram Sewak Yadav:
Shri Utiya:
Shri Vishram Prasad:

Wil] the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that there is
a great difference in the rate of elec-
tricity which is supplied to the cottage
industries, small scale industries and
sugar industries in the country;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to rationalise the ratc of electricity
supplied to the above mentioned in-
dustries?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a )to (c). A statement is laid
on the Table of the House.

(a) Yes, sir.

(b) and (c). The tariff rate for sugar
industries i comparatively lower than
that for cottage and smal] scale indus-
tries b the load d ds in the
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case of sugar industry are compara-
tively much higher and supply to them
is given at high voltage instead of
lower voltage as is the case with small
scale and cottage industries. In order
to encourage the growth of small scale
and cottage industries, the Govern-
ment introduced in 1959 a scheme of
subsidy whereby in the case of small
industrial units with a connected load
upto 20 H.P. the rate in excess of
1-112 annas (9.37 paise per unit) is
subsidized by the Centre and the res-
pective State Governments in equal
Proportions provided such subsidy does
not excecd 1-1{2 annag per unit.

wft gqare fag : g & fagen
qigg Y M fauet & a1 & ¢ 7w
A7 3% ofa gfaz & fgmra Yy o @y
& o frara wY o faorat & o < @
ag 19 3¥ wfr gfve & fermg &
a1 Y &1 W S ¥ g o T
AT s q@ ¢ af feqdfedy wy
#7 g frqr smgm ?

Dr. K. L. Rao: Rihand is a special
category. The question doeg not arise
here because this relates to sugar in-
dustry. Nevertheless I would like to
submit that in Bihar power that is
being supplied to alumina is a special
power industry, special power inten-
sive industry. Therefore, the rate for
that is always much less than what is
possible for being supplied to the other
smaller loads. The reason for this kind
of a difference had been mentioned in
the statement.

off aware fag : ¥ HET R
T gwdt § e ww 3 3w feam
W &, AT A0 A €7 IR UIRT A IATRT
faarsft # o7 FladY § o ww & T
g ?
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Dr. K. L. Rao: The rates differ for
various types of loads. For example,
in this particular case the cottage in-
dustries rate is anything from 8 to 12
nP; for cottage and small-scale indus-
tries jt is something like & to 20 nP;
for the heavy industry it is about ©
to 12 nP. This kind of variation s
boun dto be there because of the rea-
sons mentioned in the statement,

o art: w1 AAT AGT T FATH
F1 F1 K37 5 a7 w7 g fawrey w7
twaar feet s #1 FeaET agTr &
fam &= grar § w7 feaa T 0,
T IR e R e g g ?

Dr. K. L. Rwo: The industrial de-
mand for power utilisation in the
country varies from 45 to 75 per cent
and the amount of power used for
agricultura] purposes varies from 24
per cent in Madras to ¢3 low as one
per cent in some other States. With
regard to agricultural rates, govern-
ment has said recently that it would
subsidise rates above 12 nP, For the
heavy industry of course the power
rates will be much less.

=Y feeR qzATaE W U
At troraY 77 a7 fawet § o 2,
F1 qZ AN AT T A FW AT 7
H AT FW & WA O W Ame
aw & #x § a7 oA gweT o
FTETO A7 A FOETTRIEAIE 7

Dr. K. L. Rao: For the heavy indus-
try the rate was fixed for earning a
profit, and not a loss, it is only in the
case of specially negotiated industries
as I saild with regard to power in-
tensive industries like alumina, fer-
tiliser and so on, in these special cases
the power rates are negotiated as for
ag possible not to incur a loss. In
some cases power rate has been less
than the cost of production.

Shri Kishen Pattnayak: T want to
know the total amount of loss in ne-
gotiated industries.
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Dr. K. L. Rao: That will not be pos-
sible to give.

o Tw wAge Wifgan : ag & w1d
A1 g fr oo foad T ey &
F@ET F1 6 47 ¥ 7T o7 fqwAt 3
R &, TreifE ¥ g & fF A a6
T XY & A Faerd # fawedr €
T A A fEaAr gy ?

o AT mEEq : 12 |

Wo T WA Wifyan : FfET @
atw & faaeft 27 o7 fart & fam
FRTHTa g o 24978 (g2 &
zafaw wg w21 g fr a1z o7z A owA fw
W OH WA &

At weT a7 &t 7 T2 & vy g,
T AAT AT 9 qqT FE § oI H,
A w1 7 AgrEm 7 wegg tear 3 e
faroreft a1 &Y & #1700 ag 3o fawd
1 E1 qFAT A q® WA A G WA Y,
AT FTIL FTLA WY T a9 3¢ § 5 oo
& 1% uF zgg &7 F1 a1 I 0w
W= a1 9Tg A qr werE A &) gl
7T g1 Zgq &7 A 1 A, 2y
IET AT aw g e L

JqTCaR AT ¢ AT AT F@IA
gTRE

o W wAIET WifgaT: 3E 2,
W ITH A AR G AT A T M
IEEfargg 7 g g7

Dr. K. L. Rao: With regard to the
first part of the question, in respect of
the rate for agriculture. I would sub-
mit that the rates vary from 8 paise
to 20 paise in varioug parts of the
country. Why I said tkat it was 12
paise is because of this: thc Govern-
ment of India has recently passed
orders that above 12 paise. whatever
be the amount, it wil] be subsidised by
the Government and that it why I
said it is 12 paise. Otherwise, the rate
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varies from eight paise in Madras and
Andhra Pradesh to as much as 20
paise in parts of Uttar Pradesh.

With regard to the other part of the
question, T wish to <ubmit once again
that we charge the industries at less
than what we charge for other pur-
poses like pumping, cottage and smali-~
scale industries. There are three rea-
sons for this. The first is for the
heavy industries we supply at what 1s
called high voltage, that is, 3300 volts.
wheareas for the other purposes, we
supply at a lower voltage, say 40V
volts, Therefore, we have to have
more equipment for the rupply of Joad
for domestic or scall-scale industry.
Sccondly, most of the power that 1s
taken in the heavy industries is nearly
100 to 1,000 times more than the power
that is taken for agriculture, pumping
and small-scale industries. Thirdly, in
the case of pumping for agriculture, for
cxample the time in which power is
required is only 10 per cent of the
year. whereas in thc¢ case of heavy
industries the percentage of time
during which power is supplied is
about 60. Therefore, on account of
these three reasons, the rates for in-
dustry have got to be naturally less
than those for other categories of
loads.

! TWAWE aTRE: WIW AERT,
# o wtzAr g v faoriye & fax
W A tasa g taeen &1 feaar
afaser faard & fag fagr smar @ =
tFam gt fagem & wegetaaw
FTETA AT, N7 IT AT A QO H
teaat w717 &, 1 & WY wwT &
F179 AT F I 97 LT WET T
771 ¢, afz 21, A1 7w g7 &7 & faw
T FAX I AT R Y
Dr. K. L. Rao: It is not possible to
give the figure for agricultural pump-
ing and particularly for the alu-
minium industry, because it is one
local industry there. The power taken

by the indvetry, the aluminium in-
dustry, if I remember rightly, is about
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55 megawatts, out of the total of 105
which is about one-half of the total
power available at Rihand. I quite
appreciate that we should give the ut-
most attention to agricultural pump-
ing. If the hon. Member has got any
particular place to mention where
power for agriculture and pumping for
agricultural purposes has ‘not been
given, we would look into it and w«
will try to give it.

! THAWE qRE . WEOH HEIET,
T yv ¥7 o7 Ad wiar o & Jvaa
STEAT g

Jareay g omT Az

 TMETE TRy WS wRE,
[T T KT IAT AL wAw §

Mr. Deputy- Speaker: If you are not
satisfled, you may take some other oc-
casion to raise it. You may raise a half-
hour discussion; there are other me-
thods.

Shri Ram Sewak Yadav: The answer
has not come.

Shrl Ranga:
answer.

It is not the proper

Mr. Deputy -Speaker: You cannot go
on discussing it in the Question Hour.

Shri Ranga: You cannot expect pro-
per co-operation unless they deal with
them properly.

! THAWE qTE . TETE WEIEE,
XAgg ma Agr A fx = 5 e
uAT § YT IEEY g7 w7 & A ey
FE T M AT TRE T

Y faesrw AT : AT WY AT AT
7 araman fe wits wspaifas €Y
T & ag A } ewfom agp A
aw ¢ g7 fawrst fr w1 THY &1 Al
# 73 f oy e o Foree w393
ATET 47 A AT GATE Wo AEYWiAT



Oral Answers

6035

Tl & H1aT A greed £ 4T AR T
¥ 48 Fg7 147 97 % g7 779 § I
2 & 24 g4T 391 F7 wedy fawret &
et #faw sw g1 ag @ § fw
fagert wva) e &3 o Faroref fara Y
o1 framt &1 O fr & F1 IJaRA
TP FET & 19 A G 9 faaefy §
¥ st =igan g 5w e framl
w1 qedt fawdr ]| FT FwoE F&O AT

gt ?

Dr. K, L. Rao: I do not know exact-
ly what thc hon. Member says. The
answer 1 have already given covers
the particular aspect of this problem.
For the reasons that I have already
given, it is not possible for us to give
power for agricultural pumping at
rates less than those for heavy indus-
try and morc so for an industry like
the aluminium industry, because of
the various reasons I have already
mentioned; the question has been very
carefully gone into, and it was thought
that 12 paise is an economical rate
and that is why the Government of
India has thought that this rate js a
proper one and has fixed it. If there is
any State where the rates are higher,
they are subsidised. So, for all practi-
cal purposes, the rate is only 12 paise.

Shri Shashi Ranjan: For the last two
years, we have been dcmanding uni-
formity of rates of electricity through-
out India for the different categories
of industries. The minister also as-
surcd us, but so far it has not been im-
plemented. Just now the minister has
given certain rates of electricity for
small-scale industries and cottage in-
dustries. May I know if that rate holds
good for Bihar State?

Dr. K. L. Rao: Uniform rates have
been introduced in 9 States including
Bihar. There are only four States
where uniform rates have not been in.
troduced, namely, Orissa, Madhya
Pradash, Uttar Pradesh and Rajasthan.
Even in these four States we expect
to introduce uniform rates in the
course of this year. In Maharashtra,
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an attempt was made to introduce uni-
form rates, but the matter was taken
to the court. We have brought a Bill
before the House saying that there
should be no objection for having uni-
form rates.

Shri Shashi Ranjan: The assurance
given by the minister wag uniform
rates throughout India; now he talks
of uniformity in individual States.

Dr. K. L. Rao: We never stated that
there will be uniform rates throughout
India. That would be possible only
when we have an all-India grid system,
which may take 5 or 10 years.

Shri R. Ramanathap Chettiar: Mey
I know whether the rateg vary from
State to State in respect of the three
catogories of consumers—heavy indus-
tries, small-scale industries and agri-
culturists—and in view of the necessity
of increased agricultural production,
what steps the government will take
to see that the States fall in line and
have a uniform rate throughout the
country?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed); The rates
vary from State to State because the
rates depend upon various factors—
particularly whether power is gene-
rated through hydel, steam or diesel.
We have taken one step, i.e. to to make
within a State the rate uniform for
similar consumers. About 9 or 10
States have already taken steps in the
direction. But unless and until we
have an all-India grid system through-
out the country, it will not be possible
to have uniform rates through India.

The rates for agriculture also vary
from State to State. But wherever the
rate exceedg 12 paise, the excees will
be subsidised by the Central and State
Governments. Where the rates are )ess
than 12 paise, the question of subsidy
does not arise.

Iaveaw wgea - ot forg A,

oft wo &0 frat : a7 TaTT fauy
15 fae ¥ w9 @1 § VT oW @)
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N AR ¥ 15 Forere Tamar anFm
A7 OF ¥ & qareq w1 ahd ?

«ft farq wvTvaw A7 FAIL AT
FRVAET wwTS &1 'nen & e
Faasey &, ag Emfafes dz7 A%
HATELY ATHT FFT § | WA AH OF
THE W AT g Fafs wwa-
fraw da) 7Y § At onfge & f waw1-
fraw & o #7 qwen g= w g
Afe miq gerdifTam 1 S a7
ar 39y & fgama & faaet 3 @ § wraf®
fearal &Y 19 §% ¥ femra ¥ faws
qeATE FT W@ & a1 ag 1A # g mdy
T T § WX T TTATEY qHTA $Y
AT F 4 § e g A aiar g ?

ft TREraAA . STEw wEEg,
ag weAfraw @ w1 719 Ferarfaat o
¥T wGT ? AW Y A ¥T WA & fAq
waiifasw & 4 afes g &
I&T g ...

(W WERAT  HTET, WET |
gt F) qrq &3 g 1 ¥ A ;q

adf qamar g

Dr. K. L. Rao: 1 may submit, Sir,
that aluminium is a very important
material not only for the general in-
dustrialisation of the country but even
for electrification. The main ohstacle
now why we are not able to send
electricity to some of the villages is
because we do not have sufficient alu-
minium which is the basic material for
rural electrification. Therefore, we
must produce more aluminjum in this
country. We are only producing
50,000 tons per year whereas it should
have been 5 lakh tons. Aluminium is
the basic materia] on which rural
electrification depends.

Some hon. Members rose—

Mr. Depuiy-Speaker: Let us go to
the next question.
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Shri Kapur Singh: Sir, you did not
call a single Opposition Member whose
name is not on the list, whereas you
called many Members from the Con-
gress side (Interruptions).

Mr. Deputy-Speaker: I called Six
hon. Members from the Opposition, all
of them whose names are on the list.
I have given chance only to three
Members from the Congress (Inter-
ruptions).

Shri Kapur Singh: We should have
been called...... (Interruptions).

Mr. Deputy-Speaker: 1 have spent
15 minutes on this.

Shri P. Venkatasubbaiah: Sir, what

does the hon. Member mean by passing
such remarks? (Interruptions).

Mr. Deputy-Spesker: Order, order.
Let us go to the next question.

Audit Report on National Defence
Fund

+
*594. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagri:
Will the Minister of
pleased to state:

Finance be

(a) whether Government have re-
ceived the final Audit Report on the
accounts of the Nationa] Defence Fund
collections made in various States;

(b) if so, whether any irregularities
have been detected;

(c) Government's reaction thereto;
and

(d) the action taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.
The commentg of the Comptroller and
Auditor General on the accounts of the
National Defence Fund have been in-
cluded in the Audit Reports (Civil),
1865 and 1966, already laid on the Table
of the Sabha.

(b) Yes, Sir. Audited accounts had
not been received by the Citizens’





